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BEFORE THE COURT OF HON BLE NATIONAL GREEN TRIBUNAL, 
NEW DELHI 

e a 

a 

AUTHORITY L TT R 

I. s a u ar I S Financial Comm1ss1oner Go1er e o P Ja

e 

ores s a d ildlt e Preservation (Responden o 1 e e '/ 

af)t der Singh. IFS D1v1s1onal Fores Officer Pooo aga 0 

e al or S a e Governme in court case OA o ac o' 2024

a ''1 aer Kaur Vs S a e of PunJab & others. He ma/ ,., v / oe

a ear/de e  d a 1le a 1dav1 in hts case o oe ar' o"

., 

( rishan Kumar IAS J 

Financial Co issio er 

Go emmen o Pun1a 

Depa en o' Fores s anc:1

Preseiva ·o 
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I ,.. ( 

l, ( 

tipin. I Ai 1 H ;111011 ,,.,1 >/

( 'o 11 o. �
RJ AL 

r. 

alwindt 1 1 ur ppl, ;_1

, ll of h anng: 2.0 .20 

HO BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL 

E BER. 

HON BLE DR. AFROZ AHMAD, EXPERT MEMBER. 

pplicant: 
Re pondent 

C) 

Applicant in Person (through VC) 

Mr. aginder Benipal, Advocate for PPCB (through 

ORDER 

1 . This Original Application was -regist�red on a letter petition 

vhereb a complaint was made that illegal mining is being carried 

out up o 15 to 20 feet in agricultural land adjacent to forest 

department land where thousands of trees are standing which are 

facing the risk of land sliding on account of illegal mining which 

may result in tremendous loss to environment. 

2. Tribunal taking cognizance of complaint, found it appropri t

to call for a factual report by constituting Joint ommitt 

.... 
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('omprising of r pr • nt tiv � f llution n trol Board, 

<111el the Di trict M 01 ' r i l , r kr dnt ·ci 0 .04.2024. 

3. Pur u nt t ab rd 'r, r 1 or1 htc I 2 .0! .2 2'1 h' b n 

filed y J int mn1itt( thr t 1 l!invi onm ·ntnl f, ngjnccr, P njf b 

Pollut1 n ntr 1 rd. 

4. J int on1mitt d th sit o 23.04.2024 and found tha 

'-,('\ (T,11 violation 111 r p- t of m1n1ng onduct d at ite which

mcludcd mining of much more material than permitted by M/s 

eioall India Limited, a company employed by National Highway 

Authority of India (herein after referred to as 'NHAI1 for 

construction of Jarnmu- Katra Expressway on part coming in 

district Rupnagar. Observations of Joint Committee are as under: 

'It was observed that the site .falls in the revenue estate of 

illage Pathreri Ranghran with coordinates (Latitude 

30.912763 Longitude 76.520868). During visit, the 

complainant Smt. Balwinder kaur w / o Sh. Gurveer Singh and 

other farmers/ land owners Sh, Satwant Singh S/o Sh. 

Dhararn Singh and Sh. Jaswant Singh S/o Sh. Dhararn Singh 

village Pathreri J attan were present. They raised the issue 

regarding adverse impact of mining onto their land holdings 

CJ} Scanned with OKEN Scanner
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md inf n th t ·1rth n h in 1 q I 1,> 'Oft Jui•, lwc 11 A nied

( ut in th ir 

lnr ct by 11 \ l Im 

lnncl I> M/: c ig:1II I11di;1 L 

• t n t io11 of 11111101 mirw, �d 

con t ru ti n f h 1 h , , 1_ , ( oftlw·lnl·mc11lof h. 

in h. h. J, 111 h � h. N· J, 1 , jngli, ,on- of 

her m in h ill thrc ri , ll c . h 

nn ur - ).Th it 

fr, 

d it 

it 1 urro n d by or ·t are 

(adjoinin bhakr anal) on one idc, Panchayati Land 

( hamlat) on other side and land of private owners/ farmers on 

o her two sides.

On orth and West side of the site under complaint, there is 

private land of farmers, on the East side there is Bhakhra 

Canal and on the South side, .. then� is panchayati land of 

'illage Pathreri. Rangran. The forest land is located along the 

bank of Bhakhra Canal. 

(5) The Executive Engineer, Mining, vide letter no. 5186

dated 23.04.2024 informed that the construction of

Jammu- Katra Expressway is under construction b

M/ s Ceigall India Limited Company 1n Di tri t

.. 

..........1111 
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' 

Rupnagar. In onn ti n t whi 1 K 1 p rmjts h ve 

b n 1 u d to th on rn ompa1 ft r , ym ·nt f 

r 1 t t th o rnm n t. -i or 0 n

i u d to th ompany in vill g P thr riRangran, the 

ompan has xtracted more mat rial @1063562 cu ft. 

above the permissible quantity of 1816115 cu. Ft. 

Following 03 number demand notices (S-Notice) have 

been issued to the company for excess quantity 

extracted: 

r No K-1 Village Name of Area s s Dat Amount 
Per Land (sq. Noti Noti e 
mit owner ce ce 
ID

issu No 

e 

1. 992 Pathre Amanpr 116 M/S 876 03. 3,43.492 

91 ri eet 438 Ceig 8- 10. /-

Rangr Singh al 69 202 
Indi 3 

an 30,84,10 
2. 992 Satpal 130 a 877 03. 

94 Singh 68 Limi 0- 10. 7 /-
ted 71 202 

3 
Rajinde 174 876 03. 28,47,41 

3. 992

93
r Singh 240 6- 10. 7 /-

67 202 
3 

Total Amount 62,75, 
016 /-

j 
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e cu o o R 

afo-e 

c De ·e o e 

e e- e- o. 6 7 

2 75.0 /-

h 

- P cha_-a

,..,..,., all 
. 

. . e ega::o _ 

C a 

ad· oi... • g Paneha_ -a � d a..,_ �so oe ao: e:::::arca:.o. 

ereafter: the o::::.eials o: e o=:ce o: -- e 3:o 

De ·e opmen and Pane a� a .. o�ce:-. 

(P.R.), A.E. P.R.J. Pane _a�·a 

officials o. Re\·enue Depar 

demarcation of the mining s: e. 

ecreLfil 

cacie 

e G�an Par c 

no land at village Pathreri Jattm .ear o ... e 

e 
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J 

but th , ctj Jinin tt nm J ntH hn 'll of ilia ( l ,1thr ·ri 

n h1nnh 1 m ho tl1ilnndn :11 t, 

ht Ult l h.i 1·1 11111111 < ,� of th p•111, I ft ,, I I l �1

1tht ti Inn h1· n 

C l 

I1l \l 

..... 04. 

th I nun 

d n 

nn xur -

(7} Th T h ild Rupna 

11 f1 om h ' 1�11 h·, 

•c , ' i n I t I J I i 

of I t l r n . 1 1 7 

h· 

h 

id 1 tter no, 227 da d 

-3.04. 024 ha informed that: "On 23/04/2024, in the

pre ence of the committee formed by Hon 'bleDeputy 

ommi sioner Rupnagar, the undersigned along with the 

field staff as well as other respectable person of the 

village the site was checked. The demarcation procedure 

as conducted on the spot, in the presence of present 

persons there, from which it is found that land comprised 

in Khasra No. 18//22/2 (4-12) 21//2/2 (4-12) 21//9 (8-

0) 10/ 1 (6-0) 11 (8-0} 22/ f.�5/2 �2-0), which is owned b

Bachittar Singh, Amanpreet Singh Sons of J t ingh t .

and land comprised in KhasraNo. 18/ /23 (8-0) ( -0)

25 (4-2) 21//3 (8-0) 4 (6-8) 8 (8-1 ) 21/712 (8-0) 1 ( - ),

..J 
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whi h i  

Aj 1n 111 

l 

m 

l 1 

,vn db 

h t 

�r wi h. 

r 

R jind r i1 gh, S tp 1 ingh ons of 

th I�c1rlJ,m,bn11 II 

11 11 It h 1, 11d 

1 fi un 

of owner ·hip 1

mp1i ··Jin �bov 

, . r 1h • (; r ,.

th d pai-tm nt of mi1 in , " opy of report f 

T h lld , upn ar r c iv d vide lett r no. 227 dated 

_ .04._Q_4i n lo d h rewith as Annexure-5. 

l ) The Environmental Engineer, Punjab Pollution Control 

Board Regional Office, Rupnagar, has informed that 

E traction or Sourcing or Borrowing of ordinary earth for 

the linear projects such as roads, pipelines etc. is 

exempted from requirement of E'nvironmental Clearance 

as per APPENDIX-IX of Environment Impact Assessment 

otification dated 14.09.2006, subject to compliance 

Standard Operating Procedure and Environmental 

Safeguards issued in this regard from time to time. 

(9) Further, the Divisional Forest Officer, Rupnagar vide

letter no. 868 dated 23.04.2024 has informed that during

the visit of the joint committee on 23.04.2024, it has been

Q} Scanned with OKEN Scanner
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I 

found that th minin h b I ri d out in land 

compri d in I 1 / / 2/ (4 1 ) 21 / /2/2 (4-12) 

I I I / (2 0), whi h i • 

o d b B hitt r in h m pr, 'L in 1h S n , of ,J, •

in h t 1d land ompri din I h sr N . 18/ /23 (8-

0) 4 ( -0) 2 (4-2) 21//3 .(8-0) � ( - 8) 8 (8-16) 21/ / 12

( -0) 13 (3-4) whi h i owned by Rajinder Singh, Satpal

inah ons of Ajain Singh etc. Along with this area, comes 

the fore t department area, which is in perfect condition. 

There has been no damage to any kind of forest 

property /trees. Copy of the report is attached herewith as 

(Annexure -6). 

From the above comments, it has been concluded that: 

1. M / s Ceigall India Limited Company has grossly violated the

permission given by the Mining Department by extracting

more material against the permissible quantity.

Accordingly, 03 no. demand notices (S Notice) have been

issued to the company for extracting more material @

... 
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2. 

1063562 cu.ft. and an amo��t of R . 62. 75 lacs has been

got d po ited fr m th omp m. 

on id rina th vi 1 ti 1 of afor id m1n1ng 

p rm1 10n th Mining D ·partm nt 1 r quir d to take 

m pl / 1 gal action against th company as well as 

the owners of lands, so that such violation is not repeated 

b them or any other, in the future. 

3. per DFO .Rupnagar report, there has been no damage to

an kind of forest property /trees. 

4. DFO, Rupnagar may be asked to the potential of land slide

of the adjoiningforest area and take remedial action

accordingly.

5. Mining Department may be asked for redevelopment of the

burrowed area in compliance to the standard operating

procedures issued by the MoEF&CC 1n this regard. Burrow

pits shall be back filled with rejected construction wastes

including fly ash, compacted and shall be given a turfing or

vegetative cover on the surface. If this Is not possible, then

excavation slope should be smoothened and depression

7 
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75. 

0001. 

rou h 

ecre ary. 

ddi ionaJ 

D p m n 0

Fore . Gm emmen of Punjab 

o en Forest and Climate Change 

1 ec e ary Bays o. 24-25, ec or 3 

-.-a. Chandigarh. 

_ uthority of India through 

G-5 • 6 ec or-10 D\l,arka, ew D lh' -

r 

Limi d, \ •hich i to b th ... e,"t.�'2.'h 

tionaJ High , uth rit , I di , 

'Ill 
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I • 

Expr 

affid it f 

\ ) )ffi l sh 111 issu ' noti l'S t r spoll(l<·n Is 1 to 1 dJr<'<'t Jy 

�rnd tT,'pond nt 4 h 11 b ·r d ll r u h I roj , Jr ·  Lor, N' ion' I 

High\\ 'lY uthority f Indi dir t d bov c1nd ffid vit of ·rvic 

:hell! b fil d b for th n t d t 

7 . bove impleaded respondents may file their response 

including objections, if any to the Joint Committee report dated 

20.05.2024 atleast one week before n�xt date after serving a copy of 

their response/ objections upon the applicant. 

B. List on 23.07.2024

May 22, 2024 

OA No. 40/2024 

PU 

Sudhir Agarwal, JM 

Dr. Afroz Ahmad, EW 

DivJsionJ�st Off1cc1
1 

Roo;::l:ar 
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, ., I lo 

/'70 

• r
,.,l 
. , 

�.u.. 

Dhisionalbl Officer, &lo��� 0 

7 
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Q 
V> 
n 
QJ 
:::J 
:::J 
(1) 
c.. 

:E 
� 
:r 
0 
::,:: 
m 
z 

V> 
n 
QJ 
:::J 
:::J 
(1) 
, 

H 1 1 l 1 

y, 

on 

n com 1 i 1. nc" o .h 

D u y Commi� ion Rupnag n r 

y 

�i ing, h s o of Vil1ag Pathrer· Ranchran, H.B. ·o. 

: 70, Tehsil and District Rupnagar is checked, lis 

persons is prepared who were present on the spot, d. en 

�s enclosed herewith. On the spot, as per e ora� 

orders passed by Hon'ble Deputy Comrm.ssioner, 

directions were passed to prepare the report in respect 

o: demarcation of mining site, in compliance co -he

orai orders, the report is as per follows:-

In the presence of present persons on the spot, the 

measurement procedure is conducted by using the 

"JARIB", from which, it is found that land comprise in 

Khasra No. 18//22/2 (4-12) 21//2/2 (4-12) 21//9 -0) 

10/1 (6-0) 11 (8-0) 22//15/2 (2-0), which is owne by 

Bachittar Singh, Amanpreet Singh Sons of Jeet Singh 

etc., fard jamabandi in respect of ownership is 

enclosed herewith and land comprised in Kh sr 

18
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3//23 (8-0) 24 (8-0) 25 (4-2) 21//3 (8-0) 4 (6-8) 8 

lB-16) 21//12 (8-0) 13 (3-4), which is owned by 

RaJinder Singh, Satpal Singh Sons of AJa1b Singh etc. , 

fard jamabandi of ownership is enclosed herewith. 

Mining in the land comprised in above mentioned Khasra 

Numbers, is found as per the area informed by the 

department of mining. Map Report regarding the 

ownership of adjoining land of above mentioned mining 

s1 te comprised in above mentio·ned Khasra Numbers is 

being enclosed herewith. Report is immediately prepared 

and being presented. 

Sd/-
23/4/2024. 

Sd/- Satwant Sd/- Gurveer Sd/- Daljit Kaur 
Singh S/o Singh S/o Gurdev W/o Late Gurdev 
Dharam Singh Singh Singh 

Sd/- Pavitter Sd/- Surmukh Sd/- Jaswant 
Singh S/o Singh S/o Charan Singh S/o Dharam 
Satwant Singh Singh Singh 

Sd/- Sarbjeet Sd/- Mohinder 
Singh Singh 
Drainage Cum O/K, Bela, CKS 
Mining (JE) 
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TRANSLAT ON FROM UNJABI 0 L H 

On h' ay, in m 

1 J u n r 

l l /0 h, 

h n r on 

s r o on h s 0 , Hni De ar me C

t rne si in s ec 0 minin . Hon' le Dep 'I

Re r 0 

assed di ctions to prepare Dem rca 1.0, 

he spot, regarding which the Demarca on 

�ep rt is pre ared. 

Sd/- 23/4/2024 . 

. eparcment of Forests: Sd/- Mohinder Singh 

2.Pol ucion Control Board: Sd/- Ravi Kumar 23/4/24

3. epartment of Mining Nishant Sharma: 

23/04/2024 Xen.

4.Drainage Cum Mining, SDO: Sd/- 9803403808

5.G rveer Singh S/o Gurdev Singh: Sd/-

6.Daljeet Kaur W/o Gurdev Singh: Sd/-

7.Dilbar Singh S/o Jarnail Singh: Sd/-

8.Satwant Singh : Sd/� Satwant Singh

s /-

9.Jaswant Singh S/o Dharam Singh� Sd/- Jaswant Singh

10. Circle Patwari: Sd/-, Patwar Circle, Pathreri

Ranghran. 

11. T e  Tehsildar, Rupnagar: Sd/-

• 
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),21//12 ( 8-0 ),21//13 ( 3-4 ),21//19 ( 5-12 ),21//3 ( 8-0 ),21 ' 6-

_ __.j..--- 8 ).21118 ( 8-16 ),9//311 ( 5-4 ),911812 ( 5-4 ),9//9 ( 8-0 ), 18//17 a 

.17 -2 ),18//24 ( 0-2 ) �lIBcit»r3jfp>,(r 

� olSciS 82 

efq >,fT3" am fl-Bl 2111012020 arjJ alR o's-a 465 flB'l s1O112OO '" 
afJo ?W cfq81 � efq ;j ¥' -j I 

� �iS 565/1 
1\-dl 13/11/2020 ?'B" ))f}{oi:/t3 a-a�� ttiuJ 1Ea oTJf 
433/6492 f.iRr l:l'<1a ucr.fB fmJJ iJ3o � ttiuJ � oTJf ftmo -----------'----------1-------1r-- 433/12984 f.iRr oJcJ1m fmJJ iJ3o � tFfur � o'lf f'a'Ro 
433/12984 f.iRr 1:ff@' i - 18//17/2 ( 2-11 ).18//23 { 8-0 ). 18//24 8-
0 ), 18//25 ( 4-2 ),21//12 ( 8-0 ),21//13 ( 3-4 ),21//19 { 5-12 ),21 3 ( 
8-0 ),21//4 { 6-8 ),21//8 ( 8-16 ),9//3/1 ( 5-4 ),9//8/2 ( 5-4 ), 9//9 B­

O), 3<rt!lH" � � � ,qo -j ,:fl 

� �?f 570/1 
� � o'sa:2526,tkfl:05-02-21 fkfl 17/3/2021 � � 
i13a Hf.::fuo fl:iiJI U3a a7H t'c.Ho 433/4328 t::fHT 'f!rd'a � cio 
ua-;fu fl:iiJI if3o Hf.:Jt'o fl:lul 433/4328 t::fHT 1:ff@' � • 9//3/1 (5-
4 ),911812 (5-4),9//9 (8-0), 18//17/2 (2-13), 18//23 (8-0), 18//24 ( 
0), 18//25 (4-2),21//3 (8-0), 21//4 (6-8),21 //8 (8-16),21 //12 (8-
0),21//13 (3-4),21//19 (5-12), � � � � � ;ri 

� olR i' 9 

� afJo fl.Bl 15/9/2021 arjj 7iSc tlITT' 9//1/2(2-13)2(8-0) 

-0) 11/1 (2-9) 11//2(4-1 3) 21/1 /1(2-3) 121�1 (1-3) 1011412<1-5) 

-13) 6(7-18) 7(2-12) 14(4-13) 15(6-2) faj 13 24•4 ;:_r, 1110 � 
. 9//3/1(5-4) 8/2(5-4) 9(8-0) 18//17/2(2-1 

� 5-8 ?' oVc! � 6 12(8-0) 13(3 ) 
23(8-0) 24(8-0) 25(4-2) 21//3(8-0) 4(6•8) 8(8•1 ) . 

atil3 
• 

19(5-12) ftl3 13 81-3 t.1'433/4328 f<!WaTt'o 8-2 :8" � QCJ 

ua.:ft3'fl:iiJia1<fa1.fil'lll��aaraWW\fc! ll'llm,g 

686000/- otre � ))fT3 ofJn ;j �-jl 
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T 

i • l 1.- re ·t f 1ccr, 
Rup1 g r. 

.... 9 I 1 D t d: ... 25/0 /2 24 

ub: 40/2024 B lwind r Kaur V •. 'tate f 
Punjab & th r . 

Ref. Your office Letter No. 3179 dated 12-08-024 and 
Letter No. 18 dated 23-04-2024 of this ffice. 

In regard to the Letter under Subject & Ref. 

cited above, the inspection was conducted at the spot by 

the concerned Staff of the land of village Pathreri 

Ranghran, H.B. No.170, bearing Khasra No . 18//22/2(4-

12), 21//2/2(4-12), 21//9(8-0), 10(8-0), 11(8-0), 22//15/2

(2-0), owned and possessed by Bachittar Singh ,

Arnandeep Singh Ss/o Jeet Singh and Jamabandi 1s

attached herewith regarding ownership and also land 

bearing Khasra No. 18//23(8-0), 24(8-0), 25(4-2), 21//3(8-

0), 4(6-8), 8(8-16), 21//12(8-0), 13(3-4), owned and 

possessed by Rajinder Singh , Satpal Singh Ss/o Ajaib 

Singh etc and copy of J amabandi is attached herewith 

regarding ownership and the report is submitted herewith 
that the above said area is not closed U/s 4/5 of P .L.A. nor 
any closed area is adjacent to this area. As per the situation.
at the spot, no land sliding has occurred with the abov said
area. (Photo attached herewith) nor any kind of tre
( � orest property) has been damaged. It is al O h r b
clarified that any Khasra No. out of the abov aid Kha ra
Nos., does not belong to Government orest D ptt.

ontd. On p __
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-- P-2--

Apart from thi , it i al 

belongs to th owner nly, ut 

done, out of the above aid Kh 

clari fi d th t he 

f whi h, any 1nining h 

N . and th r p rt 

regarding the demarcation of the area d n 

Depart1nent, has been attached h r with. 

B.M.L. Canal , R.D. No. 26 to 28 adjoin 

by the R v nu 

h right jd 

t th e ab v 

said K.hasra os., whereas the management of thi area 

according to the Notification dated 3 May 19 5 8, i und r 

the control of Forest Depart1nent. (Copy attached 

herewith), in which, the trees of Forest Deptt. are standing. 

The mining has been done in the private area of the above 

said owners, according to the report of demarcation of the 

Revenue Department. The copy of Latha/ Drawing of the 

above said Khasra Nos. of the area under mining is attached 

herewith. 

The reply and written statement of this case, are 

being got prepared, mentioning the private area in which 

mining has been done, in favour of the Forest Department, 

as per the record ofDivi ional Office. 

The slap has been prepared at the side of the area of 

the canal, out of which, the 1nining has been done, so that 

land sliding does not occur (Photo copy attached). 

Report is being submitted here to you for 

information and further necessary action. 

Endls: As above. 

Oivisioua 

Roopn 

Sd/-
Forest Range Officer, 
Sri Chamkaur Sahib. 
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To. 

Government of Punjab

Department of Fore t & Wildli� Pr s rvation

(For t Bran h) 

dvo 'al G n ral Punjab, 

Chandigarh. 

Memo No. FOREST-FW0FW-2(CC)/68/2024 

FWI/ 863271 /2024 

Dated 18-06-2024 

Sub: OA No. 40 of 2024 Balwinder Kaur Vs State of Punjab 

and Ors. 

************* 

The Governor of Punjab is pleased to accord sanction 

to defend OA No. 40 of 2024 Balwinder Kaur Vs State of Punjab 

and Others in the Hon'ble National Green Tribunal, New Delhi on 

behalf of Forest Department, Punjab at public expenses in the 

public interest. 
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You are requested to issue necessary instruction to the

,4dvocate-on-Record for the Stat of Punjab, New Delhi to take

necessary steps to defend OA in the Apex Court.

:1. A op of the OA No. 40 of 2024 is nclosed. 

KULDEEP SINGH SYAN 
UNDER SECRETARY 
18-06-2024

Sndst. No. FOREST-FW0FW-2(CC)/68/2024FWI/863271/2024 

Dated 18-06-2024 

A copy of this letter is forwarded to the following for 

information and necessary action:-

1. Advocate-on-Record for the State of Punjab, Suit No. 1,

Legal Cell, Punjab House, New Delhi. 

2. Principal Chief Conservator of Forests (HoFF), Punjab. He is

requested to depute a fact knowing official to liaise with the 

Advocate-on-Record, New Delhi with relevant record to prepare 

necessary draft on plausible grounds for filing reply in the Apex 

Court within stipulated period. 

Oivisiona fficer, 
Roop 

KULDEEP SINGH SYAN 
UNDER SECRETARY 
18-06-2024

-
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;fl Public Grievance 
• ,rhousand of trees under the Risk f I d . . 0 an shd1ng 

Sun, Aug 06, 2023 07.40 AM 
From: bind rdhaliwal l 985@)gmail.com

Subject: Thousand of trees under the Risk o; land sliding
To: Public Grievance<publ' • 1cgnevance-ngt@gov.m< 2 attachment

Re pected sir, 

It is brought to your notice that thousand of trees (forest 

department) are under the risk of land sliding due to which there will 

be tremendous loss to the enviornment for which land owner and firm 

will be responsible -because they have done 15-20 feet illegal mining in 

that agricultural land which adjacent to the trees of forest department. 

But no official is taking concern on this incomming trmendous loss to 

the valuable enviornment as land under the trees started sliding 

towards illegal mining site. I am also attaching the GPS photographs 

for the present situation with location of the site. 

So I request to kindly initiate necessary action in this regard. 

Thanks and regards 
Balwinder Kaur 
Vpo Pathreri Jattan, Distt Rupnagar 
Contact: 9877051565 
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1tern No. l
(Court No. 2) 

BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI.

(Through Physical Hearing with Hybrid VC Option)

Original Application ·No. 40 /2024

Balwinder Kaur A 1· • ... pp 1cants

Versus 

Slate of Punjab & Ors .... Respondents 

Date of hearing: 09.04.2024 

CORAM: HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL 
MEMBER. 

HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER. 

Applicant: None for the Appljcant. 
Application is registered based on� letter petition received by 
Email. 

ORDER 

1. Mr. BaJwinder Kaur has filed the present letter petition· on

the public grievance portal of this Tribunal regarding the risk of 

thousands of trees falling due to likelihood of land sliding. 

2. The relevant part of the letter petition enumerating

grievances of the applicant is reproduced as follows:-

"X X X X 
It is brought 'to your notice that thousand of trees (forest 
department) are under the risk of land sliding due to which 
there will be tremendous loss to the environment for which 
land owner and firm will be responsible because they have 

� 
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don 15 20 � t i11 'g' l n • 
h 

· 
1111111g m t ::ii fl{!J I ult 1rnl frind 

w h i h is '1 ci 1· 'H' • n t t I I 
1 

c . c  o, 1c Ire cs of fnu ·t dC'pmtm ·nt. B1t nn 
offi inl i, tnJ mg < 11 c 1 11 011 thif c 011 <'t 11 on hi' i n Jmtn,
tr menci us 1 ss t J the c1l11nblc ·11 rironmen t �1 J, n l 1n J ·r

th tr s stnrtc ci Ji 111[, to m df illc., 1n/ mmmg •it . T '1m

ell tta hm th rP, h to rnph,; � 1 th pr n· 

:1tuatic n with lo c tion f th �it 

Prim th av rm n t mad rn th application 

1 ai, question r laling to nvironmenl arising out of the 

impl mentation of the enactments specified in Schedule I to 

the ational Green Tribunal Act, 2010. 

4. In view of the averments made m the application, we

consider it appropriate that a Joint Committee be 

constituted to verify the factual position and suggest 

appropriate remedial action. Accordingly, we constitute a 

Joint Committee comprising of representatives of Punjab 

Pollution Control Board, and the District Magistrate, Ropar 

and direct the same to undertake visits to the site, look into 

the grievances of the applicant, associate the applicant and 

representative of the concerned project propon nt, rif th 

factual position and sugg st appropri t r m di 1 ti n. 

7 
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p will be th nodnl nrcnc

compli n "' 

-:. F'[ tu. 1 and 11011 Lil 11 H 1 

lea t t h1 ci� 1 l fm

v.in

DF UJ ported 

p ◄ • 

in th fc rn f 

F and not i h form f Im" g 

• L1 t for fur h r on id ration on 22.0 .202

7. op_· of th1 order along with a op of th applica io

and document attached with the sam be forwarded o e 

ember ecretary, Punjab Pollution Control Board, and e 

Di tric Magistrate, Ropar by e-mail for requis· e 

compliance. 

Arun Kumar Tyagi, J 

Dr. Afroz Ahm d, EM 

April 09th , 2024 

Di • io a 
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VAKALATNAMA

UNAL 
IN THE NATIONAL GREEN TRIB

PRINCIPAL BENCH NEW DELHI

IN THE MAI
T

�R 

Balwinder Kaur ... Petitioner 

VS 

State of Punjab & Others. . .. Respondent 

I, Harjinder Singh, IFS, Divisional Forest Officer, 

Rupnagar, on behalf of State of Punjab through its Additional 

Chief Secretary /Principal Secretary, Department of Environment 

and Forest, Government of Punjab, Chandigarh-160001, in the 

above Appeal/Petition/Reference, do hereby appoint and retain 

Shri  Sandeep Bajaj (D/782/2007) Devansh Jain (D/550/2014) Mayank 
Biyani PH/4611/2020 Manyu Sehgal (D/3377/2024) Advocate of the
National Green Tribunal to act 

and appear for me in the above Suit/Petition/ Appeal/Reference 

and on my behalf to conduct and prosecute (on defend) or 

withdraw the same and all proceedings that may be taken 1n 

respect of any application connected with the same or any decree 

or order passed therein, including proceeding in taxation and 

application for review to file and obtain, return of document and 

to deposit and receive money on my behalf in the above said 

Suit/Petition/ Appeal/Reference and in application for Revenue, 

and to represent me and to take all necessary steps on my behalf 

in the above matter, I, agree to ratify acts done by the aforesaid 

Advocate, in Pursuance of this Authority. 
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To, 

MEMO OF APPEARJ\NCE

Hon ble National Green Tribunal 

Faridkot House, 

Copernicus Marg, 

New Delhi. 

' 

Please enter my appearance on Behalf of the Petitioner 

(s)/ Appellant (s)/Respondent (s) Opposite Parties/Intervener in 

the mentioned above in the case. 

New Delhi 

Dated: this the 22        day of .JULY.. 2024 

Yours faithfully, Dated .22.07  .2024

SANDEEP BAJAJ /DEVANSH JAIN/ MAYANK BIYANI/MAYNU SEHGAL 
Advocate  

A-71 DEFENCE COLONY
NEW DELHI --110024

CJ} Scanned with OKEN scanner
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manyu sehgal <sehgalmanyu@gmail.com>

Service - OA No 40 of 2024

Mon, 22 Jul at 7:59 PMmanyu sehgal <sehgalmanyu@gmail.com>
To: balwinder kaur <binderdhaliwal1985@gmail.com> 

D

NGT REPLY OA NO 40 OF 2024 BALWINDER…

ear Sir, 
We are concerned for the State of Punjab in the captioned Original Application . Please find herewith attached
scanned copy of the reply filled on the behalf of State of Punjab.
Kindly treat this as a sufficient service upon you 

Regards ,
Advocate Manyu Sehgal
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